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stratton was against the personal 
views expressed by Mr Morarjlbhai 
about (Interruptions)

SHRI C M STEPHEN Why 
don’t you allow a discussion on this’

MR SPEAKER In fact, m the 
list, there was «  statement to be 
made by the Home Minister day 
before yesterday The statement was 
not made When some Member 
wants to  make a statement, an oppor
tunity will always be available to the 
Government to contradict it There 
is no difficulty at all

SHRI KANWAR LAL GUPTA 
The point of order is regarding your 
permission to make a statement 
(Interruptions)

MR SPEAKER There is no point 
of order It is not subject to a point 
of order

SH R I K A N W A R  L A L  G U P T A  
T h ey w ere using stones and lathis

MR SPEAKER It u, upto the 
Minister to say that

SHRI C M STEPHEN Is it a 
point of order’

MR SPFAKER It is not a point 
of order

SHRI KANWAR LAL GUPTA 
He has challenged the bona fides of 
the Prime Mim'tei 11 is highl\ 
objectionable

MR SPEAKER Now the n e x t  
item regarding Hindustan Tractors 
Limited

12.52 hrs

HINDUSTAN TRACTORS LIMITED 
(ACQUISITION AND TRANSFER 
OF UNDERTAKINGS) BILL—Contd

MR SPEAKER Now furthei 
consideration of the following motion

moved by Shn George Fernandes on 
the 21st March, 1978, namely.

“That the Bill to provide for the 
acquisition and transfer of the un
dertakings of Hindustan Tractors 
Limited, Vishwamitn, Vadodara, 
for the purpose of ensuring the 
continuity of production of goods 
which are vital to meet the needs 
of the geneial public and for mat
ters connected! therewith or inci
dental thereto, be taken into 
consideration ”
PROF P G MAVALANKAR 

(Gandhinagar) Mi Speaker Sir, I 
rii>e to support my good triend Mr 
Geoige Fernandes who has movtd 
the Hindustan Tractors Limited (Ac
quisition and Transfer of Undei tak
ings) Bill so ably by not only pio- 
scnting a case for nationalization but 
also by giving a very long and con
vincing factual statement md dctai s 
as to why this particulai m'Msuie Ins 
had to come befoie this Hou'-i I a 11 
not one of those who believe th it 
nationalization lor nationalization -1 
»ke is alw „ood M\ luend th 

Socialist leader will also igtce wit 1 
nit that a doctiinane cippmach to 
souaiism or socialism as doctnnai e 
nualism will be h^mful We mu-»t 

Ih piagmatu (Inti rn/plionO it mu t 
piagmatic and must be ba^-d on the 
H ighest considerations of national in- 
Uicst and good tconomv md good 
fiscal management m the 1 ounti \ 
Theicfoit I do not w int to raise the
question of nationalisation in th s 
debute even though I am also a coi - 
vmced socialist j belong to tho^c 
mdmduals in this country who may 
not belong to a paititular wing of 
the Socialist Party, and yet call 
themselves Socialists because w«. be
lieve in social justice and in moving 
towards an egalitarian society We 
want to get rid of the large dispati- 
ties of wealth As Harold Laski said 
there m u st be sufficiency foi all be
fore there is superfluity for some 
So I am convinced of this argument 
and I am glad it was left to Shn 
George Fernandes to pilot this parti
cular Bill



The Hindustan Tractors in Gujarat 
has, I must say, a certain unfortunate 
but, at the same time, unique history. 
Hindustan Tractors limited in Guja- 
rat is the only unit of automotive 
industry in production in that State. 
Not only 1,250 persons are employed 
in this tractor plant but also more 
than 5,000 workers of over 300 small 
and medium scale anciallary indus
tries developed around the plant in 
Gujarat are dependent—upon the 
functioning, development and grow th 
of this unit. Therefore, whatever 
you do with regard to Hindustan 
Tractors now is bound to benefit a 
large number of ancillary industries, 
workers in the main plant and many 
more* workers in the various units 
which are producing one or more 
components required by the tractor.

I do not want to go into the his- 
toiy of the entire mismanagement, or 
particularly into the mismanagement 
of Hindustan Tractors, when it was 
m the hands of the private manage
ment of SHri Pashabhaj. Patel and 
lamily. But I want to ask Shri 
George Fernandes one pointed ques
tion, because I know the whole his
tory and i agree with him in many 
of the things he has mentioned. In 
the Statement of Objects and Rea
sons, he started by saying:

“For various reasons including 
mismanagement the Company be
gan to show steady decline in pro
duction and incurred heavy losses, 
facing imminent closure.”

I wish that in the reply at least he 
would tell the House as to what were 
some of those mismanagements or 
misdeeds of the erstwhile private 
Company, because the House must 
know them. When he makes a case 
for transferring something from the 
private enterprise to public enter
prise we cannot do it only on the 
basis of a doctrinaire approach. We 
do it because we consider it pragma
tic and important on practical con
siderations, on economic considera-
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tions. I hope he will deal with that 
aspect of the question to some extent 
in his answer.

When this tractor company was in 
the private hands during the period 
1963—<58, unfortunately, there was 
mismanagement and the company 
could not cope up with the work. It 
reached such a stage in 1972 that it 
almost came to a grinding halt. So, 
the Government of India had t0 take 
this plant into their hands in 1973 
under the Industries (Development 
and Regulation) Act, 1951.

At this stage I want to ask my 
hon. friend whether it would not be 
equally right and proper for him to 
find out whether a case exists or does 
not exist—in ray opinion it does 
exist—for taking over at least a few 
of such totally mismanaged and in
efficient units, which are in any case 
liable to be brought to perfectly 
healthy conditions, given the proper 
equipment, proper modernisation and 
proper financing. If the sick uwfta 
can be brought back to healthy units, 
why should Government stop with 
the taking over of Hindustan Trac
tors? They should take over some 
other mills, like they recently did 
with Shubhaluxmi Mills and Priya 
Luxmi Mills of Gujarat, i  am glad 
recently the Government of India 
have asked the Gujarat Government 
to look after these mills. Similarly, 
there is the Luxmi Cotton Mills in 
Ahmedabad and some other units in 
Kalol and Kadi in Gujarat and in 
other parts of the country. Why
should not Shri George Fernandes 
and Shri Mohan Dharia, the Com
merce Minister, sit together and find 
out whether there is also not a case 
for taking over under the Industries 
(Development and Regulation) Act, 
1951 some of these sick units. I can
not build up a case for taking over 
every sick mill- Otherwise, every 
owner would try to make his unit 
sick so that it will be taken over and. 
made healthy by  the Government, t  
do not want that to happen- My only



I Prof. P. G. Mavalankar] 
point is, as in the present case, there 
is a case for taking over some of the 
sick miUs in other cases also.

MR SPEAKER: Only 30 minutes
are left. There ate other speakers.

PROP. P. G. MAVALANKAR: 
Only two or three points m two or 
three minutes Let me complete.

MR SPEAKER: No, no. The
Lunch Hour is there.

PROF. P. G MAVALANKAR*
I can speak after lunch

MR SPEAKER: No, no

PROF. P. G. MAVALANKAR. 
Then kindly Rive me one and a half 
minutes more

I would like t0 know whether the 
compensation amount js going to be 
given only to the Government of 
Gujarat and the State Bank of India 
or other creditors also who are in 
difficulties, whether their claims will 
also be looked into. May be there is 
an order of priorities, but I do not 
want the compensation of Rs. 1 1/2 
crores to go merely to the Govern
ment of Gujarat and the State Bank 
of India, leaving aside the other 
institutions

Coming to workers’ dues, I am 
j>ure my hon friend, Shri George 
Fernandes who has been a trade 
union leader, will agree with me that 
the workers should not suffer under 
any circumstances They should get 
their dues not only for the post-take- 
over period, I would even go to the 
extent of saying that it should cover 
the pre-takeover period. He must 
give an assurance on the floor of the 
House that he will solemnly go into 
their question and see that they do 
not suffer. If he does that, it will be 
a  good case, «  fit case. Not only in 
the case of Hindustan Tractors should
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this apply, the same principle can be 
applied to all such units where the 
workers, for no fault of theirs—they 
are prepared to give their work, 
which is their capital—are put to 
difficulties; they should also be given 
benefits and advantages.

I congratulate my hon. friend on 
having brought this Bill and thereby 
given an opportunity to hundreds of 
workers and entrepreneurs to display 
their talent in this country

MR. SPEAKER- The House stands 
adjourned till 2 p.m. The debate 
will continue after Lunch.

13.02 hrs.

The Lok Sabha adjourned till 
Fourteen of the Clock.

22, 1B78 Ltd. (Acq. and 284
Tram, of Und.) Bill

The Lok Sabha reassembled after 
Lunch at Ten Minutes past 

Fourteen of the Clock

[S hkimatx P arvathi K risiinan in 
the chair.]

HINDUSTAN TRACTORS LIMITED 
(ACQUISITION AND TRANSFER 
OF UNDERTAKINGS) BILI^-Contd.

MR CHAIRMAN- I would like to 
draw the attention of the Members 
to the fact that we have only thirty 
minutes left for this Bill. I have a 
list of three speakers. Therefore, I 
would request the Members t0 co
operate with me in getting through 
the business.

The Minister will take. ..

THE MINISTRY OF INDUSTRY 
(SHRI GEORGE FERNANDES): 10
to 12 minutes.

MR. CHAIRMAN:.. 10 to 12 minu
tes. So, the Members will have five 
minutes each. Mr. Tyagi.
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W  #  3̂fT VTPfV ^T%r ,
TOT?rr ?nr ?r *r^ fs ft  n^V ^r
?r^f)- | 1

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): 
Com. Chairperson, I am grateful to the 
hon. Members who have participated 
m the debate and have extended sup
port to this Bill to nationalise the 
Hindustan Tractors Ltd. Some ques
tions have been ru'sel by the Mem
bers in the course of the discussion. I 
shall try and answer these questions 
briefly so that ii there are any mis
understandings in regard to this parti
cular unit and also in regard to our 
policy regarding the sick units in 
general, those misunderstandings are 
removed.

Shri Saugata Roy yesterday asked a 
question, why is it that we are hand
ing over this unit to the State Govern
ment; is it because of the Janata Gov
ernment at the Centre and the Janata 
Government in the State? The fact is 
that the Gujarat Agro Industries Cor
poration has been running this unit for 
[he last five years and in Gujarat 
during these five years, there have 
been Governments of the two Congress 
Parties, Janata Morcha and now the 
Janata Party.

AN HON. MEMBER: In between
Governor's rule.

SHRI GEORGE FERNANDES: It was 
again the rule of the then Congress 
Party.

Therefore, when one takes a decision 
about nationalising a unit and handing 
it over to a public sector enterprise to 
administer it, I do not think any poli
tical considerations at all come. How
ever, there are some reasons as to why 
the Gujarat Government is being asked 
to take over this unit in its sector and 
run it. These are financial reasons, 
these are not political reasons. The 
Gujarat Government have inverted
36.58 lakhs of rupees in this unit 
through the Gujarat Agro Industries 
Corporation. They have given a guar-
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antee for a sum of Rs- 154 lakhs in 
regard to this undertaking. They also 
agreed to provide Rs. 130 lakh addi
tional equity which is needed to put 
this unit on its feet m proper way. 
They are also providing for carry-over 
of liabilities to the extent of Rs, 5 42 
crores of this unit. The i manufacture 
and sale of the factors pioduced by 
this unit would primarily V-e in Gujarat

Therefore, for all these -reasons, we 
decided that the unit should be run by 
the Gujarat Agro Industries Corpora
tion, that is Gujaiit fioven ment 
There are no Dolitical reasons and I 
would like to assure the House that 
while taking decisions of this nature 
no political considerations will e\er 
come into play

Shri Saugata Roy also raised the 
question of our overall policy on sick 
units—whether it is based on political 
or economic considerations or whether 
it would depend o i  the number of 
workers in the units which go sick 
As I have repeatedly said in this House, 
we are currently engaged in formulat
ing a policy on the take-over of the 
rtck units It will take me a few more 
days to present the policy - f  to the 
House. Bui I would like to assure 
everyone that there will be no political 
considerations where sick un;ts are 
concerned Invariably the workers’ 
jobs is of a considerable concern, but, 
one factor that <vill have to be taken 
into account, while finallv formulating 
the policy on the sick units, is the 
overall availability of resources. After 
all you have limited resouices in the 
country and you have to strike a 
balance somewhere on the use of these 
resources—whether pumping m of 
more money in a '>i'k unit going to
pay bigger dividends in t°rms of job 
creation than setting up a new unit and 
then between putting money in indust, 
riil unitv and making it available foi 
thP agricultural sector which is our 
priority area This is an economic
consideration whi<-h will certainly
weigh with us in formulating the poli
cy towards sick units’ take-over.
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A number of members have referred 
to the outstandings of the small cre
ditors. There are certain outstandings, 
Commorade Chair-person, which we 
may not be able to fulfil Imme
diately. There are certain out
standings which we mav not be 
able to fulfil at all. There has been a 
certain policy adopted in regard to the 
take-over of the units, the policy that 
has been in operation lor some time 
now.. . (Interruptions) I have my 
own reservations about it Let me be 
very honest about it; I have my own 
reservations about it. Then, of a unit 
goefc sick ana if over a 1 erod of time 
the people who were running it have 
run up debts running into crores of 
rupees, then asking the exchequer to 
go on bailing out everyone in the 
country is a proposition which, I am 
sure, this House it*elf will nevet ac
cept. I perfectly understand the pro* 
blem when it confronts each one of us. 
If I am the affected indi\ Idual, then 
the problem stares at my face in all 
its magnitude, fair enough, but when 
this House is going to be confronted 
with a situation where a hundred sfrk 
units tomorrow line up and each one 
has outstandings due to creditors, due 
to depositors and due to share-holders 
running into crores of rupees and if 
the exchequer is going to be asked, 
‘The workers are losing their jobs, 
therefore, you must take over, there is 
production loss, therefore you must 
lake over the unit.’ and while taking 
over the unit, you will also pav for the 
sin<? of the people who ove- a period 
of time mulcted the units I am sure 
this House 1s not gotntt to accept that 
proposition It cannot

q -m  wroft • ?fr ’Ttn

fcrr sprm  ?•
arnrr gft ifr fr,
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*t̂ rr vr i * 5  «ppt
jPwt t  ?r#f $t |

*f *r t f t f f«p5TT$ 1
*t?n W*!!̂  44d VX% R̂TT

ft^ r 3TFC R̂TT I  I V̂ qx $t5ST SP7 
f̂t aFPT ^ f*r ^sr ft* ^P'Stftt 

tfto ts t t  ht *$r, sffaTft spt w r 
t  vnsmrr ^ t r  wren *rrc*ft *r 
srr t$t |  m ^  srr̂  t  m* %fcrt 
t t  «ft flfm i wf̂ tr ,

*Tf[ ŷ ni«i f%*JT  ̂ fV 
%-̂ fm % *ft % f̂ nr sjft t% 
ftp* ftarr, ^ r jftfa % r̂% ^r ^  
s rw  ^j?tt ^Tfrr fa; sft srnr fa*ft *ft 
$fa? ^t f*RT 5RT% t, T̂% srrt $
WT ^rrsr % pT ?*T%
^  ir fa?TR *ftr :j*r ^  % 
*TPT̂  T#T I .......

«ft ,3Ŵ T 53T5 (%t+Hi ) : ^FlfcT
*rf rc*rr ___

SHRI C. N. VISVANATHAN (Tiru- 
pattur); Please speak in English.

SHR VASANT SATIIE: To safeguard 
the interests of the workers, please do 
not pay any compensation for the em
ployers.

SHRI GEORGE FERNANDES; That 
is our primary concern, Mr. Sathe. 
That is our primary concern. It has 
always been the primary concern of 
those who sit on this side of the House 
1 cannot speak for those who sit on 
that side of the House.. . .

SHRI C. M. STEPHEN (Idukki): 
Forget about it. Everything is given 
to you. Victoria Cross to you.

SHRI GEORGE FERNANDES: My 
friend, Prof. P. G. Mavalankar, this 
morning raised certain pin-pointed
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questions. He asked me about the de
tails of the mismanagement of this 
unit. It is a long story and I do not 
think I would like to take the time of 
the House in reciting all the aspects of 
mismanagement. 1 could quickly give 
some of the salient features of the 
kind of mismanagement that was 
noticed, that came to light when the 
enquiry wag first made.

1. Unsound and imprudent financial
policies: The management declared
dividend amounting to Rs. 11 lakhs in 
1969-70, even though in the year 1968- 
69 the company suffered a loss of 
Rs. 4 36 lakhs. In the year 1969-70 
there was & loss of Rs. 32.47 lakhs.

2. Injudicious »nd defective l'hrmir.g 
in procurement of capital equipment: 
Out of a total value of plant and capi
tal equipment worth Rs. 190 lakhs most 
of the imported machinery wo’-th Rs. 41 
lakhs remained uninstalled for four 
years after procurement. As a jesult, 
plant capacity remained highly im
balanced.

3. Lack of professional management
and expertise: During the last two
years, before the take-over, the Board 
consisted of only members of the 
family—two Managing Directors, 
Chairman and other Director, all 
belonging to the sa®e family.

Further key positions in purchase, 
sale and production shops were manag
ed by other members of the family.

t*r *tjr % fa? snft ipt it 
f^RTP- % s rm , wfftr m  
T O  t o  ^  % 1 $
^ T T  ^ rp T  f% S5R- SfTTf sfTTWRr 
sftaTT ?T fft, $  f*TC[ fW efttfT 5FT 
srorar t w  ^rfgrr 1 f a ^  ^  
t  sft ^ s r tI  %

ft ^ q -
£ 1 f v r f w  ^t ^?r%
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ffW tftsT %  *f=sftf%r t v  T^rf ^  |  it t*  

T^r *nn: fiRfr Tfn ^rtctt t
f% W ^ R T  ^  TgT f  5ft w ?

3TT T t  tTTT ^ T T t  I  I 3Tf 5?T TT T i i  
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*rrfircfar ^rwr T r  s w ^ rr  T t  t  
7 cft?rt ftfT t t  t p t  *r sir fit f

f ^ F T  sfftTRt T t  tfSFSTT t t  x rw
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W *TT I ^p't?r T^T f r  qr^7 ^  itT 
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sre * r % ^ r r r r I t
?PTT TT  aifcT f ®  T fT  i
t$ t  f r  ^ r  + i w %  t>  ^ t  ^ t t ^ t  stt 
^  %  m z <?pt ^st t ^  ?r ^ r  f, i 
OT3r*ft 9* \ T m frs F T% ^  sr^R^s'nrr 

fiF ^  T T W ^  T t tfT^T ^TT XfJ
z  w  -& $  Txrst t t  T̂T *rnr
fwt |, ^  m  graT t t  fsrr £ *rr frtft 
sftr T T ^ T  % 5*T t  I

W  <5tT  £  fT  fal®^  TT^ ^  If fsRTT 

T  3PRT 5R & I Sffsf’ST 3TT 5?nT oR ?

t  i % " ^ M  f  f i r  % s p t  ?nft sre

? , ^rfNr s*r t*r ir f*erft % zm ? t r

t t  ^ n r  ^  |— w i ĝrr?T 
W  | I ( «TWffR) 5Tt T̂̂ ftTT5Pr 
?rV ’BTli ^ m t T T  TFTT % THT ^  
^ i ^ t  fRT ?nft p̂t tr^nrr

cnr ^  «r3rr% m  swnr ^ * r  i 
T%?r ^ p w r  f ®  5frf s w  
% , ^ f i%  t t  * n w  ^  tp: w -
130% T̂ SF7: cnt JT̂ V ?1WT |  I 
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Fftrrr *frr?rr f  fT *rm *  \ ^ ir  t t  
f a m  arifT I  | IT ITT
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| 1 «rm  *r fr®^
^tjt Sr wt 3r t  ^rnrr ^ *̂t̂
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q r  f r t  % ?rm ^  f j  | srV *p t t  
% ^  ^  t  m«T ?t«tt ^ r  t  
*r ^ % a rr#  ^  % ?rm ?r ^
%£t f f  P I ^’Tf̂ Tr r?T t t  fTf SfpT
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«rnr sfftr qrt qirj ?ft 3
| i  *r*nw

<rratf % sfr % **r $  «r$ f ^  
^  ^ 1 trap ?ft ff r y n w  i fJ t  t
tftTZWTJ t  CT<b 504, 50 $r* 7 m
*r 1 cfmTir £ ^  (Ford  
— 36oo) aft 46^qrcrc:*rr!^f%5r 

tft <nrnt % *rrar sftf ferr srrat 
% 1 (Fo rd — 36oo tfr 46 ^ trr?rr
TT ZWZT & 1973 % *£ it
■ aw w rsn tm  3 5 , 5 9 5  ^  ^ft srnsr |

59,092 1 ZT$ sift 3mr !
3T? 1975 *T «TT 48252 t fk
T̂TSf ‘Jfl’ 5HT I  57082 ^JTT I 

%$FfTR «FT «TPT 1973 it *TT
3 9 1 5 5  T ^ n rw V  srnr ^*?rr ’r m t  

54,465 W  I

qr* 5RT3TW : 7*7 mw?
*r T^fr t e n  ?rr ?

■art : &r> srsrr
^T^TTTirVTTTT^t f  ??fo?r 1-4-73 
*t <TT*T & I 39,155
^"rq- 3 * m  ?nr «n ifrt srnr |, 5 4,1  h 5 
rcpr j

The point is this that m this horse
power range of 50, this is, the cheapest 
tractor available in India, that *s, (he 
tractor produced by a ir-it that has 
'Jeen managed by the public sector for 
(he last 5 years.

SHRj A. K. ROY ^Dhfinbad): What 
i£> the international price of th!s trar- 
ior?

SHRi GEORGE FERNANDES: I 
need notice. I don't have knowledge 
of the international price of the trac
tors. My submission <s that there has 
been a price rise. But if anybody sug
gests that Hindustan Tractors j s  today 
in the black because it went in for 
price rise, that is not correct. There 
has been a general price rise of all 
fractors in the country. There has

been a certain price control which pre
vailed at a certain point of time, known 
by, what is called, Voluntary Price 
Control and then there was some form 
of monitoring and regulation of price 
that was going on. It is not correct to 
suggest that any special favour was 
shown to them. The factory has be*n 
able to undo som« of the things about 
which I read but just now. It has pro
vided us with efficient, professional 
management. There has been greater 
involvement of the workers. This is 
what has brought this factory from 
the red into black.

TOT ifaPT (STffTOT )
I 9 7 1  S f  f a ^ r T P T  fT T  «TT
2 4  sT s r p -  w m ,  £ s p  s f r a n ;  %  « r r e  £ T  

W T  3  9  f T i r p -  *  w  « r t v  w  ?PTZT f
54  irsrtt 1

*ft smsf <u;rfaftw ft g 1
i9 7 3 ^ ^ ^ % % f fE T  <rr

3T 7HTT | 73  it %5T % 5Tr̂  
rr <?m -31T R̂PT aft TF5TTT *fr 

w r  «r5Rt f-spR- efTTur n  *fr
f w .  ’ r r f t  ^ r r  f s n r r  * fr* r r
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S T R ft  W t  ^ ? t  g-trT I T P f r  k,
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«rr%  ̂ 1 JrrrT t̂ ^Vfvrtsnr
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t o t  ^T^rrf«P5T*r 
5T*T *Tfft JT f̂^rHT !3Tft&«rfoaF
tf lt  I T * P T  ^TPT %*R ^P TT

^Tf^q 1 v t f  #  ?T?rrw %m tor *3fr
rft ?TT̂  T a riff T?: f«RTT sp"%

?>rr 1 ( ewerm )

MR. CHAIRMAN: Please do not in
terrupt the Comrade Minister. He is 
giving his replies to various questions 
raised by the hon. Members. I think 
everybody will benefit if you listen to 
him patiently. Let him finish what he 
wants to say.

SHRI GEORGE FERNANDES: Com
rade Chair Persia, I think 1 have 
answered most of the points the hon. 
Members have made. There is one 
point about workers’ dues. This take
over act makes a provision for payment 
of all dues of tbe workers and these 
dues amount to over Rs. 30 lakhs and 
the pay of the workers of pi e-takeover 
and post-take over period will be taken 
care of in the compensation that is 
being paid now. Provision for the 
same has also been made in tbe Act. 
Comrade Chair Per-.on, I commend Ihis 
Bill to the House.

MR. CHAIRMAN; There are three 
amendments. Amendment No. 1 was 
moved by Shri Hukmdeo Narain 
Yadav. Are you pressing?

SHRI HUKMDEO NARAIN YADAV 
(Madhubani): No, Madam. I beg 

leave of the House to withdraw my 
amendment.

Amendvient No. 1 was, by leave, 
withdrawn.

MR. CHAIRMAN: There is amend
ment No. 3 moved by Dr. Vasant 
Kumar Pandit. He is not here. I 
shall put it to the vote.

Amendment No. 3 was put and nega
tived.

MR. CHAIRMAN: Now, there is
amendment No. 6 moved by Shri

Vinayak Prasad Yadav. Are you 
pressing?

SHRI VINAYAK PRASAD YADAV 
(Saharsa): No, Madam. I beg leave 
of the House to withdraw my amend
ment.

Amendment No. 6 was, by leave, 
withdrawn

MR. CHAIRMAN: The question is:
“That the Bill to provide for the 

acquisition and transfer of the un
dertakings of Hindustan Tractors 
Limited, Vishwamitri, Vadodara, 
for the purpose of ensuring the 
continuity of production of goods 
which are vital to meet the needs 
of the general public and for mat
ters connected therewith or inci
dental thereto, be taken into consi
deration.”

.... The motion was adopted.......
MR. CHAIRMAN: Now we take up 

clause by clause consideration. There 
are no amendments to clauses 2 to 7. 
I shall put them to the vote of the 
House.

The question is:

“That Clauses 2 to 7 stand part 
of the Bill.”

The motion was adopted.

Clauses 2 to 7 were added to the Bill. 
Clause 8— (Payment of Amount)

MR. CHAIRMAN: There is one
amendment No. 2 by Shri Nirmal 
Chandra Jain. He is not here.

I shall now put Clauses 8 to 36 
to the vote of the House.

The question is:

“That Clauses 8 to 36 stand part 
of the Bill.”

The motion was adopted. 

Clauses 8 to 36 were added to the Bill. 

The Schedule was added t0 the Bill.



Clause l, the Enacting Formula, the 
Preamble and the Title were added to 
the Bill.

SHRI GEORGE FERNANDES: I
move:

“That the Bill be passed.”

MR. CHAIRMAN: The question is: 
"That the Bill be passed.”

The Motion was adopted.

30i  Pub. See. Jron b  CHAJTRA 1 ,

14.45 hrs.

PUBLIC SECTOR IRON AND STEEL 
COMPANIES (RESTRUCTURING) 
AND MISCELLANEOUS PROVI

SIONS BILL—Contd.

MR. CHAIRMAN: The House will
now continue the discussion on the 
Public Sector Iron and Steel Compa
nies (Restructuring) and Miscellane
ous Provisions Bill. Only thirty 
minutes art* left in the time allotted 
to this Bill. So, 1 would request the 
hon’ble Members to be very very brief. 
Shri A. K. Roy.

SHRI A. K. ROY (Dhanbad): Com- 
iade Chairman, the hon’ble Members 
of this House are intelligent enough 
to know that tho entire Bill aims at 
centralisation of the powers and not 
decentralisation of the powers.

Madam Chairman, this Janata Party 
failing to re-structure the society and 
its economy have started re-structur
ing the organisations they have got. 
One hon’ble Minister is restructuring 
the Fertiliser Corporation of India in 
one direction making many companies 
as holding companies whereas another 
Minister of the same Cabinet is hav
ing another direction in restructuring 
his own organisation.

Madam Chairman, you know that 
the whole aim of this Bill fo that the 
tallest Minister who has one of the 
tallest public sector undertaking 
wants to have an iron rule over the 
iron and steel industry and that is the

reason and the aim lor bringing for
ward this Bill. He wants to be mo
narch of this industry and wow the 
House has t0 decide whether we want 
to make him monarch Or not.

Madam Chairman, you know when 
we represent the workers sentiments 
in the present system, decentralisation 
means the rule of the bureaucrats and 
centralisation means the rule of the 
ministers. When the choice is between 
the ministers and the bureaucrats, oui 
choice is between a frying pan to fire. 
Wo do not know whom to choose. A 
number of Members on this side 
attacked the Bill that centralisation 
should not be there but I want to sup
port the Bill because it is better to 
have one big devil rather having 
many small devil*. If we have a 
devil in the form of a minister whom 
we can catch in the Parliament and 
oust to size that is better. Therefore, 
on this plpa I support tho Bill.

Now, Madam Chairman, he wants 
more power But power for what? 
What is the position in Bokaro? Today 
the entire two blast furnaces are clos
ed and there is no negotiation. The 
crane operators are on strike. The 
hon. Minister said that he wanted to 
regularise the contract worker^ and 
the entire supply workers in the in
dustry are on strike demanding regu- 
larisation. What for he wants power? 
Will the Minister promise that these 
things which remain postponed indefi
nitely will be considered? He promis
ed that there would be an incentive 
scheme in an uniform pattern in all 
the steel industries and the Bhilai 
scheme would be adopted at Bokaro.
It is still pending. He has said many 
things. But hp wants power. For 
what? He must explain why he 
wants power. Now, the House is 
disturbed and also we were perplexed 
when he mad? a statement that he 
wanted to import low ash coking coal 
from abroad. It is very horrifying 
and at the same time what is the point 
without any reason or rhyme, of im
porting coking coal from abroad? If 
th© idea is to import coking coal from 
abroad, what is the reason behind
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